IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O.A.No, 455/99 Date of Or. der:s 24,3,99
BETWEEN :

G.Ravil Shankar «s Applicant,

AND

1. The Director General,
Defence Research & Development,
Organisation, Ministry of Defence,
Govt, of India, DHQ Post Office,
New Delhi,

Ze .The Rirector,
Defence Research and Development
Ilaboratory, kKanchanbagh,

Hyderabad, «« ResSpondents,
Counsel for the Applicant .._Mr.S.Iakshma Reddy
Counsel for the Respordents ee Mr,B.N.Sharma
CORAM ,

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADIMN,)

HON'BLE SHRI B,S, JAI PARAMESHNAR : MEMBER (JUDL,)
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X As per Hon'ble Shri R,.Rangarajan, Member (Adm.) ){

Mr,S5,lakshma Reddy, learned counsSel for the
applicant and Mr,M.C.Jacob for Mr.B.,N.Sharma, learned

standing counsSel for the respondents,
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2. The applicant submits that he is a Diplom@ Holder in
Mechanical Engineering in first class in the year 19&7. He
submits that he has been engaged on daily casual basis with
the project connected with "Akash" since 1994, It is also

Stated by him that he was regularly given work and employed
from April 1994, The applicant further submits that he is
not regularised by the respondents and also they are not

4.

taking his representation requesting them to regularise the

services on the ground that he is only a contract labour and

not a casual labour working under them,

3. This OA is filed praying for a direction to the
respondents to regularise his services as Technical Assistant

or any other suitable post with all consequential benefits,

4, <T%%.A.T. Act clearly states that an aggrieved employee

can approach the Tribunal after exhausting the normal channel
available to him for the redressal of his grievance. By that
the Act meanS that the employees first should approach the
departmental authorities for redressal of grievance and if
they fail to get anf relief then they can approach the
Tribunal, In this case there iS no representation f£iled
by the applicant as no representation has been encloSed to
the OA. If the applicant submits that his representations
are not received or he 1s treated as a~contract labour then
atleast he could have filed a representation. Even that
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ev¥idences argéggt available before us, Hence the following

direction is given :-

S. The applicant if so advised may Submit a detailed
representation for regularisation enclosing all the details
available in this OA to the proper respondent authority, If
such a represSentation is received by that authority the
same ghOuld be disposed of without rejecting his represen-
tation at the threshhold itself., The representation should
be disposed of within a period of 3 months from the date of

e M,MLMLLM .

receipt of a copy of this—erder,

6. The OA is disposed of with no costs,

0\(\_}”{_

{ R.RANGARAJAN )
Menber (Admn. )
L

.
L — Pated : 24th March, 1999
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( Dictated in Open Court ) -
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